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L. A. BILL No. 4 of 2018

A BILL TO PROVIDE FOR THE PROMOTION AND
CILIATION OF INVESTIMENTS IN THE STATE OF ANDHRA
ESH, AND CONSTITUTION OF AN INDUSTRIAL FRIENDLY
DAL BOARD FOR INTERFACE WITH THE INVESTORS AND
MOBILIZE RESOURCES WITHIN THE COUNTRY AND
ROAD FOR ESTABLISHMENT OF INDUSTRIAL,
INFRASTRUCTURE AND SERVICE SECTOR PROJECTS - IN
THE STATE TO SECURE ACCELERATED ECONOMIC
DEVELOPMENT, ACHIEVE VISION OF THE GOVERNMENT
AND TO GIVE ADVICE TO THE GOVERNMENT ON INVEST-
NT POLICY AND MATTERS CONNECTED THEREWITH OR

3 lNl...IDENTAL THERETO.

Be it enacted by the Legisléturc of State of Andhra Pradesh
in the Sixty-ninth year of the Republic of India as follows:
' CHAPTER-I

PRELIMINARY

1. | (1) This Act may be called the Andhra Pradesh Economic
= Development Board Act, 2018. '
J.238/18  F1 ‘ S D

‘ The foilowmg Bill was introduced in the Andhra Pradesh Legislative ‘
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(2) It extends to 'thc' whole of the State of Andhra Pradesh.

$a): It shall come into force on such date as the State
- Government may, by notification in the Andhra Pradesh
Gazette, appoint. : : 23

2. In this Act, unless the context otherwise requires:-

‘Definitions. = - (1) “Act” means the Andhra Pradesh Economic Development
‘ Board Act, 2018; :

(2) “Advisory Council” means advisory council constituted
under section 7;

(3) “B_oard”i means the Andhra Pradesh Economic
Development Board constituted under sub-section(1) of
~section 3; St '

(4) “Chief Executive Officer” means Chief Executive Officer
of the Board; ‘

(5) “Financial Year” means the ﬁnancia'lryear' as appﬁcéible
to the Government of Andhra Pradesh; -

| (6) “Government” means Government of Andhra Pradeshé.

(7) “Government Agency” includes any Department of the
Government, or any Corporation or body owned or
controlled by the Government or a company, Statutory

' Authority or body or any other body, by whatever name
called, owned and/or controlled by the Government;

(8) “Infrastructure” includes public works relating to
Infrastructure for utilizing the natural resources-and/or
providing services by either public works of physical
‘structure or systems for facilities or commodities or
utilization of resources or provision of services; :

(9) “Investment” means any or all the preliminary -and
pre—oper'ativ_e expenses until commencement of
commercial production, capital expenditure, expenses on
land, equipment’s, interest paid, if any, during
construction, administrative expenses, all operating and -
maintenance expenses including expenses incurred on
recovery of user levies, etc., relating to a project or
expansion of an existing project;
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(10) “Investor” means any person including an Ind1v1dual a
company  registered under the Companies
Act,1956(Act. No.1 of 1956), or the Companies Act,
2013 (Ceritral Act. No. 18 of 2013), Trusts registered
under the Indian Trusts Act, 1882 (Act.No.2 of 1882),
Society registered under.the Societies Registration

~Act;1860(Act.No.21 of 1860), or partnership firms
registered under the Indian Partnership Act, 1932(Act.
No. 9 of 1932), Limited Liability Partnership registered
under the Limited Liability Partnership Act, 2008 (Act
~.No. 6 of 2009), and shall include any other body
corporate including those from outside India qualified
to invest in India under relevant laws for the time’
being in force or under the relevant policies of the
Governiment of India or the State Government as may
be applicable at the time of such investment; -

(1 1) “Local Authority” means any Mumc1pal Corporatlon o
‘ " Municipal Council or Nagar Panchayat or any
Development Authority or any Gram Panchayat or any
other statutory body formed, elected or appointed for
local self-Government; '

(12) “Member” means a member of the Board and includes

the Chairman of the Board, members of the Advisory
Council, Committees; :

(13) “Notification” means a notification published in the
Andhra Pradesh Gazette and the word “notified” shall
be construed accordingly; '

(14) “Private sector participant” means any person other than
‘a Government agency, or local Authority or the Cen-
tral Government or a public sector undertaking of the
Central Government;

' (15) “Project” means a project.to be undertaken by the
investor, Government, Government Agency or Local Au-
thority, where under investment is proposed to be made

" in the State of Andhra Pradesh;

(16) “Public-private partnership” means an arrangement
between a Government, a Government agency or local
Aut-hoi'ity and a private sector participant for the

- provision of infrastructure through investment made
. or through design, development, - construction,.
maintenance or opei‘atibn undertaken by the private
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Constitution of 3

" the Andhra
Pradesh Eco-
nomic Develop-
ment Board.

" Head Quarfers 4.

of the Board.

Composition of 5.

the Board.-

sector participant, where risks are allocated between
them such that the private sector participant takes on
the risk beyond the stage of design and 'cohstruction_.
and the payment for the services are. performance '
linked, in the form of user charges annmtles or uni-
tary payment, :

(17) ”Public-Private-Partnership Project” means a project

(18)

(19)

implemented tnrough public-private partnership;

"Regulations” means regulations made by thé Board
under this Act; '

“State” means State of Andhra Pradesh.

CHAPTER-II

CONSTITUTION OF ANDHRA PRADESH ECONOMIC

DEVELOPMENT BOARD, ADVISORY COUNCIL AND COM-

MITTEES AS REQUIRED BY THE BOARD

(1) The Government may, by notification constitute a Board .

to be called the Andhra Pradesh Econom1c Development
~ Board. :

(2) The Board constituted under sub-section (1) Shal_i befa

body corporate having perpetual succession and a
common seal, with power to acquire, hold and dispose
of property both movable and immovable and to do all -
the things incidental to and necessary for the purposes
of this Act and to contract and (may by the sa1d name

sue and be sued

The headquarters of the Board shall be at Amaravati.
The Board may have offlces/Representatlves at
different places in India and abroad as required. These

~offices / Representatives shall not only promote

investments in the State, but also promote trade with

other States/Countries.

- The Andhra Pradesh Economlc Development Board shall
“consist of the following members:- : 3
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(a) Chief Miniatcr of thie State.......o Sl - i Chairman;

(b) Minister for Finance and Planning...............Vice
Chairman;

- (¢) Any individual appointed by the Board as Executive .
vice- chalrman...- ............. AT AN e _....Mernber"

(d) Minister for INdUStries. ............ ococveeveennne.. Member;

(e) Mlmster for Municipal Administration and Urban
Development ... wemiicsict, Member;

(f) -Minirster for Health: and i\ﬂe_dical Education

- (h) Minister for Panchayat Raj and Rural Development
Ep R SN DS e e AP RRT A RO Member;

(i) Minister for Water Resources' Management
e e N e b G S e il bl e e Member

] Mlnlster for Information Technology and Communi-
cation Department...... i cooivesinnseie A e iembEeT;

(k) Chief Secretary to Government ............. s Sl . Member;

(1) Special Chief Secretary/ Prmcxpal Secretary/ Secretary,
 Planning Department...........cocoeiveeinnneeecns Mernber

(m) Spemal Chief Secretary/ Pnnmpal Secretary/ Secretary
to Government, Finance Department...._........‘...Member

- n) Spemal Chlef Secretary/ Principal Secretary/
~ Secretary to = Government,  Industries
DEPArtIMENt .. ceeueivieriiornesnrussrsonrirennassisieases Member;
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Meetings of the ©.
Board.

Constitution - 7.

of Advisory
Council.

(o) Speaal Chief Secretary/ Principal Secretary/ Secretaly
to Governrnent Municipal Administration and Urban
Development Department ..................... ,...a....M‘ember;

(p) Special Chief Secretary/ Principal Secretary/ Secretary
to Government, Roads and- Buildings Department

(q) Special Chief Secretary/ Principal Secretary/ Secretary
 to Government, Panchayat Raj and Rural Development
- Department ...... S A S T e ...Member;

| (r) Special Chief Secretary/ Principal Secretary/ Secretary

to Government, Water Resources Management
Depiarbment o0 i o o0 P R Member;

'(s) Pr1nc1pa1 Secretary to Government Information
Technology, ‘Electronics and Communication
Department.;............ e  Member;

(t)  Secretary to Government, Law Department....Member;

{u) = Chief Executive Officer of the Board
TR s s S R e Member Convener;

(v) Any other Minister/ Secretary to Government or other |
persons including international experts in the field,
leading industrialists nominated by the Chairman of
e Boatd St o nninvi o Rhked S B des v Member.

(1). - The Board shall meet at such time and platce and shall

observe such rules of procedure in regard to

transaction of business at its meetings, including the
" quorum at such meetings as may be prescribed in the

regulations; | ;

(2) ~ The Chairman of the Board shall premde over the

_ meetings;

(3) The Minister-in-charge of the administrative department

. concerned with the subject matter of agenda item of

- discussion and the Secretary to Government of the con-

cerned administrative department may be the special
invitees at the meetings of the Board.

The Chairman of the Board may consntute an advisory
- council which shall consu-;t of the followmg members:- -
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(a) Eminent national and international experts from the
“industry, infrastructure, Information Technology and
Communications, Toufism, Energy, Social work, Civil

Society etc.,

(b) Eminent national and international Economists, Public
Finance Experts, Policy Experts, Devellopme'nt Profes-

sionals, etc., and

(c) Ofﬁéers_, officials and experts from Government of India,
* Government of Andhra Pradesh and other National and

International Government bodies and agencies.

The Advispry Council shall give strategic advice and |

policy guidance to the Board which shall be recom-
mendatory in nature.

The Advisory Council shall meetat such time and place
as may be prescrlbed in the regulations. :

(1] The Board may from time to time appoint any comm1t—
tees consisting of such members as it may thinks fit
and associate with such committee in such manner and
for such period as may be prescribed, in the regula-
tions any person or persons whose assistance or advice
it may desire and refer to such committees for inquiry
‘and report any subject relating to the purposes of this
Act. : : :

' (2) Every committee appointed under sub-section (1) shall

~ confirm to any instructions that may, from time to time

be given to.it by the Board and the Board may at any

" time alter the constitution of any committee so appointed
or rescind any such appointment. The Board shall
nominate one of the member as the Chairman of such

committee.

(3) The procedu're to be followed by the cdmmittees and

all other matters relating to the committees shall be
such as may be spec1ﬁed in the rcgulatmns

Functions of
the Advisory
- Council.

Meeting of the
- Advisory
Council.

Appomtment of

other
Committees.
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Expenses of the 11.
Board, Advisory
Council and
Committees

- appointed by

the Board. -

Proceedings of 12
‘the Board , ‘
Advisory

Council and

- Committees.

Authentication 13.
of orders of the
Board.

- The costs towards the -functioning of the Board,
Advisory Council and Committees, appointed by the
~Board (including remuneration/honorarium to
- members, travel expenses including boarding and
lodging of members, remuneration and expenses of
employees,/ consultants engaged by the Committees
and other investment promotion expenses. for the
activities of the Board, Advisory Council and
Committees) shall be approved by the Board and shall -
be borne from the internal funds and from funds
allocated to the Board = by the Government of Andhra
Pradesh.

No act or proceedmgs of the Board, Advisory Counc1l
and Committees, shall be invalid by reason only of the
existence of any vacancy amongst its members or of
any defect 1n the constitution thereof.

-All orders and decisions of the Board shall be
authenticated by the signature of the Chief executive y
Officer and all other deeds, documents and instruments

- executed or issued shall be authenticated by the
signature of such Officer of the Board as may be autho-

‘rized by the Chief Executlve Officer in thlS behalf

CHAPTER-III

FUNCTIONS AND POWERS OF THE BOARD

14

The Board may perfor'rn all or any of the followmg functions,

Functions - namely,-

of the Board.

(1) Strategic Planning and Policy,-

(a) To conduct strategic analysis of national and global

: . development trends and identifying strategies that

would facilitate creation and management of an
ecosystem for sustainable high growth trajectory.

(b) To provide a platform for bringing leading national and

~ international business leaders, economists,

academicians and know]edge leaders to advise the
Government. ] :

{c) To nurture a Think Tank and create Knowledge Bank
for strategic planning, policy analysis, data analytics
‘and action-research essential for sustaining high rates

of growth and successful completion within the
committed timelines with focus on investment flows, -
their efficacy in terms of value addition, employment
generatlon and wealth creation.
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(d) To secure policy and programmatic integration and
co-ordinate preparation and prioritisation of pipeline
of projects related to economic sector like infrastruc-

~ ture, industrial development, energy, information and
‘communication technologies, : tourism, skill
development, higher education and technical
education etc. ; -

(e) To identify poteﬁtial sources of financing and facilitate
early launch and accelerated execution of projects.

(f) To work through various departments, ensure proper
timely alignment of state policies with the existing and
emerging policies at the centre. '

(g) To identify the best policies being adopted by the other
States and exploring the scope for adopting the same.

1

2) InVestrnent Promotion and Project Facilitation,-

—_—

(a) ’Fo fac111tate investments in the State by being the |
one-stop shop and a single point interface for all
investors seeking opportumtles in Andhra Pradesh and
act as a dynamic'interface between the external world
of investors and the Government Agencues and
Departments

(b) To promote Andhra Pradesh as the 1deal mvestment des-
tination through various means including road shows, '
meetings, seminars and programmes, advertisement,
‘printing promotmnal material, dissemination of infor-
mation etc., in India and abroad in coordination w1th

~ the concerned departments '

(c) To prov1de hand holding services to the entrepreneurs' |
- throughout their investment process in the State, with
~ a view to facilitate ease of doing business in the State.

- (d) Apart from disseminating -information through the
" available channels to the potential investors, the Board
woula proactlvely market projects to investors and
facilitate their approval by the regulatory authorities. It -

will create an internal Investment Friendliness
Standard for the Departments (along the lines of ‘ease

of doing business), through a combination of process
~indicators and investor surveys. TR




0 .. ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

(€) to promote economic activity through development of -
Industrial Parks, Special ECOI‘IOH‘HC Zones ‘and other'
economic clusters :

(f) To enter into memorandums of understandmg,
agreements ctc., on behalf of the Government for
promoting investments into the state and for attaining
other objectlves of the Board. :

(3) External Engagement with NatlonaI/Internatlonal
Investors and Other Governments,-

(a) To provide o._nc—stop interface for all investors-sector wise
and infrastructure wise and a single point interface
between Investors and the Government Departments.

(b) To facilitate the implementation of comprehensive set of -

~measures to-improve the ease of doing business with

~time-bound and transparent resolutions of issues
durmg the project execution and commissioning phases.

(c) To facilitate effective 1nter—departmental co-ordination for -

 multi-sector investments aiming for higher returns and
predicable project completion timelines, including but
not limited to industrial corridors, growth nodes,
capital city development, etc.

(d) To cataly'se effective knowledge managément and
technology transfer essential for innovation, entrepre- -
neurial development and economic growth.

(e) To provide one- stop interface for all external .
engagements with Foreign Governments or investment
related issues with the Government of India.

(ff To monitor priority projects of the Government and
provide timely feedback required for co_rrcct_ive_ action.

"(4) Project Appraisal,-

(a) To create a robust institutional apparatus that would
inspire the confidence of national and international
investors through uniform, fair arrd transparent
promotion procedures and consistent assessment and

~ support during the exeéutipn phases of the projects.

(b) To identify priority_projécté for Public-Private Partner-
~ ship, conduct techno-economic appraisal of major
projécts and provide appropriate advice to the Govern-
 ment on all aspects of Public Private Partnership pro_]ect.
"-__approval executlon and momtormg
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(Er)' Financial Resource Mobilization,-

(a) To mobilize resources ('financial knowledge and
" intellectual capital) required for sustaining high growth
momentum and for executing various projects includ-
ing internal sources , multilateral bodies, private
sector, Public. Private Par‘_cner'ship, through various

Vehicles.

(b) To en_abl¢ high-yielding investments and high efficiency
levels through synergies and cogjrdination with
multiple stakeholders. '

(c) To mobilize Corporate Social Responsibility resources in
harmony with the Government’s overall development
strategy.

6) Setting up Special Purpose Vehicles

Purpose Vehicles involving multi-departmental
functions such as establishing Industrial Corridors,
Financial Services, Capital City, Smart Cities, Smart
Villages, Science Centers, Educational and Research
Centers etc., as well as those required for soft and
ecosystem development. T

(b) To promote Venture Funds and other investments
strategies to encourage private investments in

directly or in association with national and international
concerns/institutions. engaged in operation of venture
funds, 1nvestments funds and other funds.

(c) To take up income generat;n_g activities to further the
objectives of the Board. I

) Incubating and Coordinating Futuristic Initiatives

(a) To incubate and coordinate special initiatives which
cut-across multiple departments and Government
Organizations targeting a quantum leap in terms of

- developmental outcomes.

(b) To promote the development of best practices, innova-
tion and State of the art technology in the State.

- means, = including by setting up. of Special Purpose .

(a) To coordinate and facilitate establishment of Special

industrial development and economic activities, either
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Powers of the
" Board.

Powers of
‘delegation

- (8)

.9

-15.

- (1)

@

16.

- Futuristic growth '

" To scout for the fut_ﬁr’istie growth propelling emerging

feasible technologies and establish an ecosystem for

its adaption and growth in the State.

Any other functions entrusted by the Government
including Urban Development and Economic Cities as
may be directed by the Government from time to time
with a view to bring about the accelerated economic
development of the State

The Board may call upon any Government Agency,
Local Authority or any other body or Authority or
person to furnish information, details, documents and
particulars as may be required by the Board in
connection with or in relation to any project, which

~such Government Agency, Local Authority or Body or
-Authority or person shall furnish to the Board without
rany delay or default. :

The Board shall have'power to co- ordinate with the
line departments to track and compile the status of
significant pro;ects of economic development in the
State.

: -The Board shall have all the powers including
- incidental and ancillary powers to perform, carry out,

undertake any functions so as to promote and
facilitate investment opportunities in the State. -

(1) The Board, Chairman, Vice-Chairman, Executive Vice -

Chairman, Chief Executive Officer, Advisory Council and
Committees formed by the Board may delegate their
powers and direct that any power exercisable by them |
may also be exercised by any of the following, in such
cases and subject to such conditions, 1f any, as may be

- specified therein.

- (a) any authority subordi-nate to them,;

(b) any of the comm1ttees members officers or employees
~ of the Board or its constituent bodies;

(c) any spec1al purpose vehicle or company formed under

the Board.
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19.

20

18.

CHAPTER- IV
PROVISIONS RELATING TO THE STAFF

(1) The Executive Vice-Chairman of the Board shall be

appointed by the Board.

(2) The qualifications, pay and allowances and terms and
conditions of service of the Executive Vice- Chairman
shall be such as may be decided by the Board from
time to time.

(3) The functions of the Executive Vice Chairman shall be
such as may be prescribed in the regulatiohs.

(1) The Chief Executive Officer of the Board shall be
appointed by the Board, who may be drawn from
Government services or from the private sector.

(2) The qualifications, pay and allowances and terms and
conditions of service of Chief Executive Officer shall be
such as decided by the Board from time to time.

The Chief Executive Officer, subject to the orders of the

Board, shall be responsible for:
(a) Supervision and direction of staff of the Board.

(b) Undertaking research to determine the industry
competitiveness of State and propose strategies to
enhance State as an investment destination.

(c) proposing for the Board’c approval, operating and

marketing plans for investment promotion and
facilitation.

(d) performing the duties of the Secretary to the Board,
1nc1udmg preparation of mmutes of decisions of the
Board.

(e) pcrforrning such other functions and duties as may be
determined by the Board. ‘

(f) performing all other incidental and ancillary functions
as directed by the Government and/or the Board or
‘the Chairman of the Board.

The Board shall have a full-fledged Secretariat with various
- divisions as it may deem necessary which would be
responsible for day-to-day management of the Board.

The Secretariat of the Board shall be headed by the

Chief Executive Officer.

Executi‘_vc Vice
-Chairman of
the Board.

Chief Executive
Officer of the
Board.

Functions of
the Chief
Executive

Officer

Org‘anizationél
Structure.
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Appointment of 21.

consultants
and head of

divisions.

(1). The Board may create such divisions and such posts
with such designations, to carry out its functions
prescribed under this Act. ;

(2) The Chief Executive Officer may, with the approval of

the Chairman of the Board appoint skilled persons,
experts and consultants (including foreign nationals)
on such terms as to remuneration, duration, designa-
tion (on contract basis at competitive market rates) or
otherwise against the positions created as he/she
may consider necessary for the efficient performance
of the functions of the Board.

(3) The Heads of divisions may be appointed from the
private sector or on deputation basis from the
Government Departments.

(4) The salary, allowances and the terms and conditions of

service of the persons appointed under this section
shall be such as may be prescribed by the regulations.

(5) The Chief Executive Officer of the Board shall exercise
the powers of supervision and control over all the
officers, staff and consultants of the Board.

(6) The staff shall be entitled to receive from the funds of
the Board such remuneration and shall be governed
by such conditions of service, as may be determined
by regulations made in this behalf.

(7) The Chief Executive Officer 'may appoint other
supporting staff on outsourcing basis with the approval
of the Chairman of the Board.

CHAPTER- V

OTHER ORGANISATIONS DEALING WITH INVESTMENTS

State Investment 22,

Promotion Board
(SIPB)

The State Investment Promotion Board (SIPB) which was

formed pursuant to Government Orders issued from time to time

(G.0.Ms.No.201, Industries and Commerce (IP) Department, dated
01-12-1995, G.0.Ms.No.196, Industries and Commerce (IP & INF)
Department, dated 24-11-2014 and G.0.Ms.No.51, Industries and
Commierce (P & ) Department, dated 20-04-2017) shall consist of

the following members:
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Chiel MIniSter soiica ot cobinia il s Chairman

Minister for Finance & Planning, Commercial Taxes,
Lepisiative ATaE - ciic iig i vriacs spuive - w43 s Rarliics Member

Minister for Revenue, Stamps & Registration
K s R S e AT S G S S ek e et Member

Minister for Panchayat Raj, Rural Development,
Information Technology and Communications
.................................................................... Member

Minister for Municipal Administration & Urban
Development, Urbam Water Supply & Urban
Planmeees 0 o0 LSt o wioes & p A A Member

Minister for Agriculture, Horticulture, Sericulture and
Agri Processing. - isss fiiiidt aiv s e s Member

Minister for Labour, Employment, Training and

=00 15 ) 11 od s gy r e b Bl i TR St e i e Member

Minster for I_ndustries; Food Processing, Agri Business,

Commerce, - and Public
[ 0 g S S Bt i A e S e R e Member
Minister for Energy.. ... ciala. o s iuaiid] Member

Special invitees -Secretaries to Government

Palad 0 Ve o ol 115 0E e e R e e e Member

Chief Secretary to Govermﬁent of Andhra Pradesh

23, ."I‘he State Investment Promotion Board (SIPB) may

(1) meet once every month, or as it deems fit, to examine
and approve various proposals for investments and

promotion of Industries in the State by providing
appropriate incentives and necessary facilitation.

(2) decide on various incentives including, but not limited

to determining price of land being allotted, various
financial incentives etc., which may fall outside the
scope of existing policies.

(3) take any decision required to attract investments, which

are likely to create employinent in the State.

Meetings of the
State Invest-
ment Promo-

tion Board
(SIPB)
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State Investment 2&,

Promotion
Committee.

The State Investment Promotion Committee (SIPC) which
was formed pursuant to Government Orders issued from

time to time (G.0.Ms.No.202, Industries and Commierce (IP)
Department, dated 01-12-1995; G.0.Ms.No.277, G.A. (SC.E)
Department, dated 22-06-1999; and G.0.Ms.No.36,
Industries and Commerce (IP & INF ) Department, dated
29-04-2015; G.0.Ms.No.63, Industries and Commerce
(P & I) Department, dated 03-05-2017) shall consist of the
following Members:- :

(1)  Chief Secretary to Government ......... - Chairman

(ii) Special Chief Secretary/Principal Secretary/Secretary,
- Revenue (LA) Department.......... T Member

(iii) Special Chlef Secretary /Principal Secretary / Secretary,
Revenue (CT) Departrnent..... vt S Se b sne Member

(iv) Principal Secretary/Secretary, Transport Roads and
Baildings Deépsir@ienat ... . okl Member

(v) “Principal Secretary /Secretary, Municipal Administra-
tion and Urban Development Department....... Member

(vi) Principal Secretary /Secretary, Energy Department
.................................................................... Member

(vii)Principal Secretary, Finance ........................ Member

(viii) Principal Secretary /Secretary, Water Resources
Department: = oo e e Member

(ix) Principal Secretary /Secretary, Industries and
Cormmerce Department. ... i Member

(x) Principal Secretary/ Secretary (Coordination), General
Administration Department .................. ... .Member

(x1)Pr1nc1pa1 Secretary/ Secretary, Planning Department
................................................................... Member

(xii) Concerned Principal Secretary/ Secretary (wherever
i e (Biig . SRR MERET S DR T Special Invitee

(xiii) Commissioner of Industries / any other officer nomi-

nated by the Chairman of SIPC ................. .Convener.
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(1} - The concerned Principal Secretary/ Secretary to the
Government dealing with the subject area shall send
the agenda notes for proposed incentives to the
Commissioner of Industries. The Commissioner of
Industries shall circulate the agenda notes to the
‘members, after fixing the date for the State
Investment Promotion Committee (SIPC)- in
consultation with the Chairman..

(2) The committee shall, in its meeting, scrutinize the
- investment proposals placed before it and make

recommendations to the State Investment Promotion
Board.

1) Sunr1se Andhra Pradesh shall be merged W1th Board

2) The Secretary to Government Industries and Commerce
Department shall be the Vice- Chairman of Sun Rise
Andhra Pradesh.

The Sunrlse Andhra Pradesh shall perform the following
functions: ;

(1) To attract private investment in the verticals relating to

(a) Information Technology (IT)&Information Technology

tion Department. 7
(b) Pharmaceuticals & Bioteehnology
(c) Food- Processing -
(d) Hi-tech Manufacturing
(e) Textiles & Leather
() Tour-ism
(g) Retail . :
(h) Educatiorl & He_atlth Services

" (2) Market the State and attract reputed investors and take
- requisite steps in facilitating and asmsnng them in in-

vestmg the State.

(3) To recommend investment friendly sector strategles and
propose 1nvestor friendly regulations.

(4) Develop new investment orlented initiatives in pursu-
“ance of the objectives of the Society.

(5) Liaise with relevant Government Departments and agen-
cies to facilitate bu11d1r1g of physmal and social infra-
structure

Meetings of the
State Investment
Promotion
Committee,

Sunrise Andhra
‘ Pradesh.

Functions of ’

' Sunrise
Andhra
Pradesh.

Enabled Services (ITEs) in collaboration with the
Information Technology, Electronlcs and Communica-
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CHAPTER -VI
FINANCE, ACCOUNTS AND AUDIT

(1) The Board shall, during each financial year, prepare,
in such form and at such time as may be prescribed, a
budget in respect of the financial year next ensuing
showing the estimated receipt and expenditure under
this Act and copies thereof shall be forwarded to the
Government. . . : ; :

. (2) The Funds required for administration of the Board shall

be provided by the Government from time to time, on
priority, keeping in view the importance of investment
~ promotion for economic development of the State.

(3) All revenues of the Board shall be credited to the
' Govern‘men_t ‘Account, : :

-(4) - The Board shall not be required to take apprbva:l from

the Government for financial expenditure incurred from

the Budget for carrying out its activities, including travel,

Payment of salaries and allowances, opening and

_ . maintenance of offices and other expenditure connected
- with its functioning. - Sl '

(1) The Board shall maintain proper accounts and other
relevant records and prépare an annual statement of
accounts in such form as may be prescribed in the
regulations.

(2) The accounts of the Board shall be éuditcd oh_ce in a
year by the Accountant General , Andhra Pradesh.

~ (3) A Copy of the Audit report together with audited copy of

the accounts shall be forwarded to the Board and the

~ same along with its comments thereof to the Govern-
ment, with in such time, as may be prescribed by the
regulations. i e

(4) The Government may, by order, direct the Board to take
such action as may be specified in the order. to remedy,
within such time as may be specified therein, the
defects, if any, disclosed in the audit report, and the
Board shall comply with such direction.

(5) -The copy of the Audit Report shall be placed before the
State Legislature. : ;

The Board shall, during each financial year, prepare,
in such form as may be prescribed, its annual report,
giving a full account of its activities during the previous
financial year and forward a copy thereof to the
Government after the end of each financial year.



this Act, the State Government may, by order, not incon-
sistent with the provisions of this Act, remove the difficulty.
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| CHAPTER- VII :
MISCELLANEOUS
31.  All the members of the Board constituted under this Act Members,
and all officers and other employees of the Board when Pr‘;fﬁf:":eznoi
ac’tipg or purporting to act in pursuance of apy t%e%oard,
_provisions of this Act, or regulations made or orders or constituted
directions issued thereunder shall be deemed to be public under this Act
servants within the meaning of section 21 of the Indian tost;ig;r?g—lsc
| Penal Code, 1860 (Act.No.45 of 1860)." : '
32. ' No_Suit, prosecution or other legal pro,ceedirig shall lie Protection of
- against the Board, or any member, officer, employee or action taken in
consultant of the Board in respect of anything which is good faith.
done or intended to be done in good faith, or any contract :
of any kind entered into by the Board in good faith in
pursuance of this Act, or the regulations made, or orders
or directions issued thereunder. : :
33| No Court shall have jurisdiction to entertain any suit or Bar-of
: proceedings issued by the Board or any Officer, employee S
or consultant of the Board in pursuance of any power con- - b ;
ferred by or in relation to its or his functions under this
Act. : ‘ : B :
34, The Board may make regulations consistent with the Power to make
- provisions of this Act to carry out the purposes of this Act. regulations.
Provided that, the Chief Executive Officer may make
regulations with ‘the approval of the Board, whenever
required. ‘
35, If any difficulty arises in 'giving‘effect to the provisions of Power to remove

difficul-
ties.
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STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh has a vision to develop the State to
be among the three best States of India by 2022, the foremost State in the
country by 2029 and a global destination by 2050, with the overall aim of .
promotlng inclusive growth, social well being and the happmess index. To
achieve this vision, the state has to promote accelerated economic
development. The State seeks to achieve double digit growth over a
sustained period of time through well planned structural shift of economy to
industrial and services sector, which requires considerable investments in
various sectors of the urban and .rural economy, in particular, the industrial
and infrastructural sectors of economy. The fast paced growth in urbamzatlon
also requires considerable investment in the urban infrastructure and services
for enhancing the value proposition of the cities and towns..In addition, the
development of the new Greenfield capital city of Amaravati requires -
significant investments. The rapid development of rural economy will need
sustained interventions to promote the agro based industry in the State. For
achieving the desired goals of all round economic growth and employment
generatlon a globally competltlve investment climate, capable of quickly
responding to fast changing global economlc and technologlcal scenario, need
to be established in the State.

2 Towards these ends, the Government, have decided to establish the -
Economic Development Board, for strategic investment planning and promo-
tion, to act as a single point of contact for investments, promote inter-
departmental coordination, project facilitation and appraisal, engagement
with national and international investors, funds and Governments, setting up
of Specral Purpose Vehicles, venture funds, moblllzmg funds for major projects,
entrepreneurship, start-up culture and skill development and for other areas
of economic significance. It shall also function as a platform for thematic
research, for studying futuristic trends of growth and mbdell'ing of various
schemes for balanced inclusive growth. :

This Bill seeks to achieve the above objectives.

NARA CHANDRABABU NAIDU,
CHIEF MINISTER
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Sections 1(3), 3(1), 6(1), 9, 10(1) and (3), 17(3), 21(4) and (6), 29(1),
30, 34 and 35 of the Bill authorize the Government /Board to issue notifica-
tions and to make regulations in respect of the matters specified therein and
generally to carry out the purposes of the Bill. All such notifications issued
and regulations made which are intended to cover matters mostly of
procedural in nature.

- The above prowsaons of the bill regardmg delegated Ieglslatron is thus
{.of normal type and is mamiy intended to cover matters of procedure

- NARA CHANDRABABU NAIDU,
CHIEF MINISTER.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY. ' ‘

The Andhra Pradesh Economic Development Board Bill, 2018, a-ftér itis -
passed by the Legislature of the State, may be submitted to the Governor for
his assent under article 200 of the Constitution of India. '

NARA CHANDRABABU NAIDU,
CHIEF MINISTER.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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